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CENTRAL ADMINIGSTRATIVE TRIBUNAL
PRINCIFPAL BENCH

New Dslhi, this the 39th day of May, 2003
HOMN’BLE 3HRI JUSTICE V.5,

A y CHAIRMAN
HON’BLE SHRI GOVINDAN 5. TA

L
MFI, MEMBER (A)

Kulwant 5ingn,

5/0 Shri Dilbagh 3ingh,
v P G Tigrana,

Distt. Bhiwani ... Applicant
(By Advocate : 3hri Arun Bhardwaj)

Versus
1. Commissioner of Polics,
Faolice Headquartiters,
IP Estate,
New Oslhi.
2. Joint Commissicner of Police,
southern Randgse,
Folice Hsadguarters,
IF Estats,
New Delhi.
3. Addl., Dy. Commissioner of Police,

1

¥
south Bistrict, Hauz Khas,
New Dalhi. . e e REIpoONndents
(By Advccats : 5hri Gaorge FParackin)

™

ORDER (ORAL)

SHRI JUSTICE V.S5. AGGARWAL, CHAIRMAN :

The applicant, along with Head Constabls
Mahabir Singh,
primary alisgation against them was that one ps8rson

while in custody committed suicide. The dereliction

wii duty nad basn attributed towards Both Hsad
Constable Mahabir 5Singn and the applicant. Az a
result of the disciplinary procesdings that ensued and
accapting the =ame, the penalty of removal Trom
garvica nad pbesn imposed on ths applicant as well as

zZ, tesarned counse]l Tor the applicant contended
that 1in the case of Heaa Constable Mahabir Singh this
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Trivunal in OA No.57/Z2001 decided on  1.1.7002 had (:Sé;>

remitted the matter to the competent appellate

portion of the order passed in the cass of Mahabir
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(V.S. AGGARWAL)
CHAIRMAN




